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CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH,
JABALPUR

Original Application No 1178 of 2005

Jabalpur, this Ithe 21" day of December, 2005.

Hon’ble Mr. i\/iadml Mohan, Judicial Member

D K. Saraswat, S/o Shri N.P. Saraswat,
Aged about 43 years, R/o/Behind Jain College,
New Colony, Haripura, Vidisha {MP) Applicant

(By Advocate — Shri V. Tripathi)
VERSUS
e
1.  The Union of India, throu

its General Manager, West Central
Railway Bhopal.

2. The Divisional Railway Manager (P),
West Central Raikrvay, Bhopal Division
Bhopal. |

3.  Shno Ajay Kumar Saxena,
Head Booking Clerk,

West Central Railway, Bhopal Division
Bhopal. Respondents

'O RDE R(Oralj
By filing this Ong,llnal Application, the applicant has sought the

following main reliefs :- L
“(u) Set aside the impugned order dated 3.9.04 Annexure-A-1.

(i) Direct the grespondEMS to give right placement of
applicant at the seniority list. Upon holding that the applicant is
entitled to be placed over and above his juniors.”

2. In this case the ép‘p]icant 1s not challenging aﬁy impugned

order, he is only challeng%xlg the seniority list dated 3.9.04 (Annexure-

the applicant. Feeling

-1) whereby 23 juniors employees were placed over and above fo
n%gﬂeved with the above seniority list the
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pplicant has preferred a ser}ies of representations. Till now the

respondents have not taken any decision on the representations of the
|

!

applicant. Hence, this OA.

3.  Heard the leamed counsel for the applicant, who argued that he

will be satisfied if the direch'(on is given to the respondent No.2 to
consider and decide the r,Epresentation of the applicant dated

20.9.2005 { Annexure-A-2) W1;t}un time frame.
4.  Keeping m view of thel,'}submission made by the learned counsel
for the applicant, I am of thel considered view that the ends of justice
would be met, if I direct the!reS})ondent No.2 to consider and decide
the aforesaid representation of the applicant dated 20.9.2005
(Annexure-A-2) within a peﬁod of 3 months from the date of receipt
of a copy of this order by pg/issmg a detailed and reasoned order. I do
so accordingly. The applicant is directed to supply a copy of this order
as well as a copy of this petition to the respondents immediately.

5. With the above djre{:tions, the OA stands disposed of at the

admission stage itself. |

{(Madan Mohan)
Judicial Member

fr g A {

/WYI, ,,,,, J’
e T
S}.CIH (/ o 5?):? - v '\7)}'.': v ,%‘ fé'

via
...........
-

(2/ it
S N

N Sy
(9 Geme e
DR, S .

r."' T .
(‘3) ag?l{’/,_ﬁ, -,\ / - { ....... \N’T};?
- Ny QJ.‘__ .
TG s VTN I0T oy

e ‘Z'm m. B
- 'fm%/’? (2 B

! | RS



